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SHRI M. P. BHARGAVA (Uttar
Pradesh); Madam, oefore you take up
legislative business, I have to make a smail
submission. You have just announced
that (wo hours have been fixod for the
discussion on the UP secondary teachers
which will take place at five O’clock. A
large number of Members have expressed
their desire to take part in this discussion
and, therefore, I would suggest that we
take up this item at four O’clock instead
of at five O’clock,ifthe Houseis agreeable
toit,

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): No, Madam.
I have an engagement before that. At
three O’clock, the National Awards to
teachers will be made by the Vice-Presi-
dent and it will not be possible for me to
come here at four O’ clock.

THE DEPUTY CHAIRMAN 1 The
discussion may start and you may come
later to reply. I leave it to the House.
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Now, that will do. Please do not take
the time of the House.
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(Interruptions)

THE DEPUTY CHAIRMAN ) If the
House is agreeable, we may start the dis-
cussion, to which Mr. Bhargava has drawn
our attention, at four O’clock. The Mi-
nister feels that he will not be here, but
somebody from his Ministry should be
in the House to report to him what dis-
cussion has taken place.

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI) :
Someone of his colleagues can be here in
the House. If all are engaged in that
function, at least somebody you can send
here. e
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THE DEPUTY CHAIRMAN : Any
one of the three Ministers in the Ministry
could be present for the discussion. The
House could begin at four O’clock, if the
House is agreeable. That is agreed to.

THE MOTOR VEHICLES (AMEND-
MENT) BILL, 1965

THE MINISTER OF TRANSPORT
AND SHIPPING (PROF. V. K.R. V.
RAQO) 1 Madam, I beg to move ¢

“That the Bill further to amend the
Motor Vehicles Act, 1939, as reported
by the Joint Committee, be taken into
consideration.”

In moving this motion, I would like
to point out that this has been hanging
fire for a very long time, The House is
aware that this amending Bill was intro-
duced in 1965. A proposal for the ap-
pointment of a Joint Select Committee
was made in 1966 and due to the disco-
lution of that House, the whole thing fell
through. Itis only a few months back we
were able to reconstitute the Joint Select
Committee, The Joint Select Commi-
ttee held a number of meetings, heard a
large number of witnesses and has sub-
mitted what can practically be considered
a unanimous report. There are only
two minutes of dissent, one of which
really does not pertain to the amending
Bill because it deal with clauses which
have not come up for amendment in the
Bill. The other minute of dissent deals
with the question of definition of claim
for insurance by passengers and the con-
tributory negligence and so on. For
that there is a non-official amendment
coming before the House in consonance
with the minute of dissent given by
Mt. Mahajan and Government would be
prepared to consider it when that stage
comes. The point is this. As far as
this Billis concerned, there has been really
no controversy of any kind within the
Joint Select Committee, 1 would like
to take the opportunity of paying my
tribute to the Chairman of the Committee,
Shri Bhargava, who conaucted the procee-
dings of the Committee with great effi-
ciency and was able to secure, more or
less, the unanimous acceptance of the
Bill by the Joint Select Committee. I
would also like to point out that the Joint
Select Committee itself made quite a
number of very useful and important
changes in the Bill as originally placed
before them. As far as the amending
Bill itself is concerned, the main object
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of the Bill 1s to implement the recom=
mendations of the Masani Commuittee
and the recommendations of the Motor
Vehicles Insurance Commuttee, n addi-
tion to the suggestions wémch had been
made by the State Governments, by the
Transport Development Council and by
other b>dies which had been connected
with road transport problems Now,
antong the original items, which have been
incorporated in the amending Bill, I
would like to mention provisions which
have been made ior the better control
over driving We have tried to muni-
mise, to the maximum possible extent,
the possibilittes of accident,

Therefore, regarding vehicles’ trust-
worthiness, renewal of permits, fitness of
drivers, and so on, stricter measures have
been included in the Bill Then we have
also tried to see that more opportunity
1s given for victims of accidents to claim
relief Third party insurance has been
added to the insurance provision and the
amount of compensation has been 1n-
creased The time limut for filing claims
has been increased Therefore on the
one hand we are muntmising the possi-
bilities of accidents, and on the other
hand we are trying to increase the com-
pemsation and lib>ralise the provision
relating to thyse who are victims of ac-
cidents

We have also seen to 1t that 1f a Regio-
nal Transport Authority s constituted
1f 1t conists of only one person, then that
person must have judicial experience.
It has been said definitely that the person
must have judicial experience Then we
have also tried to liberaltse the provision
regarding the amount of security for per-
mits  As far as the small pzople are con-
cerned, a nunber of people apply for
carriage  perm'ts or passenger permits
The amount of security required from
them fo- putting an application has been
drasticallv reduced from Rs 5000 to Rs
500, the 1dea besing to give opportunity
to as many small people as possible so
that they are not shut out by a very large
sum being imposed upon them even for
filing an application

Then, Madam, some provision also hds
been made for facilitating inter-State
transport especially in regard to tourist
vehicles. Provision has been made for
that and also some centralisation of the
permitting authority for intra-regional and
inter-State transports within the State
Transport Authority
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Then, there 1s also a thing which has
been causing a great deal of public con-
cern  There are a number of agents
who 1ssue tickets or specially arrange for
transport of goods We have seen to 1t
that all these people must be licensed,
and they must also deposit a substantial
amount so that we can see that the in-
terests fo the consignors and the consi-
gnees are properly safegiarded.

Then as far as the other points are con-
cerned, I do not think there 1s really any
matter of controversy on this Bill excep-
ting for one particular clause on which
1 am sure we are going to have a full-
dress discussion My friend, Mr Da-
hyabhair Patel among others 1s party to
an amendment before this House, and 1
think we will have a proper discussion.
1 will mention only one topic before we
go to discuss clause by clause. There
seems t0 me to besome  misunderstanding
on what the Government 1s trying to do
by clause 41, what tne Joint Select Com-
mittee has agreed to. First of all 1t
muast bz remembered that tne principle
of nationalisation of road transport pas-
senger »e1vice 1s an accepted principle
This was something which was discussed
a long time ago It was agreed to and
riecessary legislation has been introduced
for the purpose Tne legislation also
makes proviston that when the State
Transport Authority draws up a scheme,
there are two stages One 1s the Trans-
pott Authority draws up what 1s called a
prelimmary scheme for nationatlisation
of a certain route or a certain area, and
soon Thenobjections areinvited against
the preliminary scheme by interested
parties These  objections are heard;
the State Government has to be satisfied
that these objections are valid or not valid;
and then the State Government can also
modify tne preliminary scheme in the
light of the objections that are recetved
or may decide to approve of 1t 1n the ori-
ginal form Afier the State Government
has considered the preliminary scheme
it 18 then notified as the approved scheme.
It 1s only whea the approved scheme
1s published that nationalisation takes
place The moment the approved scheme
comes 1nto force no new permit can be
gwven, all existing permits automatically
stand cancelled, and onlv the State Trans-
port Undertaking can ply on that parti-
cular route  This has been the position.
I would like to point out that as far as
the basic position ts concerned no signi-
ficant change has been made, bat I should
also Like to take the House into confi-
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dence by pointing out that while this
provision was made for objections to be
filed, the idea was that objections showd
be filed which would strictly refer to the
transport interests, Instead, Madam, it
has been found by experience—and every
State Government has complained to us—
that many objections which are filed
are complztely frivolous. When the
discussion comes on the clause, I am pre-
pared to go into it in detail. Printed
objection forms are filed, cyclostyled forms
are filed, and all sorts of completely ir-
relevant questions are brought in. Wit-
nesses have to be brought and they have
1o be examined and the proper procedure
has got to be followed. Then writ
petitions are also submitted. The result
has been that many State Governments
have felt themselves completely frustrated
in implemsnting what already is an ac-
cepied policy, and the interval between
the publication of a prelimmary scheme
and the publication of the approved
scheme has been as much as two years,
two years and six mon‘hs, three years,
and so on. Wha* has been happening
is that the opzrators have been spurred
by thzir own self-interest. I do not biame
them. Everybody is spurred by his own
self-interest. The operators in many cases
have been using this clause for objections
to delay and to bring about a very gig
time-lag between the initial publication
of the scheme and the authorised final
publica’ion of the scheme, and many
profitable and worthwile routes which the
S.ate Governments wan‘ed to nationalise.
they have not been able to nationalise
and there had b2en a great deal of com-
plaints. The Madhya Pradesh Govern-
ment brought this matter to the notice
of the Central Government and they
wanted certain amendments to be made,
Subsequently the Madras Governmzent
also brought this up. In fact they inti-
ma'ed to us that they were issuing an
Ordinance for this purpose. Then the
matter was also discussed in the Govern-
ment and finally we agreed—the Madras
Government already has this law—that
while every State Government had a right
to pass its own legislation for local areas,
we thought that insiead of different State
Governments passing legislation we should
bring it up before the Joint Seiect Com-
mittee. In the Joint Selec: Committee
there was no objection at all. It was
considered by the Joint Select Committee,
and [ am sure when the Chairman of the
Committee interevenes during the course
of the discussion, he will also tell that
there was no objection and it was unani-
mously approved.
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SHR1 AKBAR ALI KHAN (Andhra
Pradesh) : But it was not in the original
Bill.

PROF. V.K.R.V. RAO : That may be-
After all we must remember that a num-
ber of changes were made. The original

Bill was introduced in 1965. We could
not bring in amendments except at the
Joint Select Committee stage. 1 am sure

the hon. Member who is a very senior
Memberof the House would know it was
not possible for us to introduce amen-
dments to the Bill before it was committed
to a Joint Select Committee,

SHRI AKBAR ALl KHAN : But it
was a very important thing.

PROF. V. K. R. V. RAO : lItisa very
important thing but it is not a new thing.
This is a matter that was discussed at tull
length four or five years ago. This is
not something new. This has arisen as
a result of the experience of the State
Governments. While we all want to
nationalise, let not the operators be ap-
prehensive that nationalisation is going to
proceed at a very big pace. Let us also
remember that the capacity of the State
Governments to nationalise road transport
also depends upon their resources. Then
when they are in a position to do it, they
are frustrated, they are not able to do
it, all sorts of objections are raised, and
writ petitions are there. Therefore, the
feeling among the State Governments,
in the Joint Select Committee and in the
consideration that we gave it ourselves
in the Government of Indra was—because
this matter has been considered by the
Cabinet and the legislation that has come
up has been approved by the Cabinet,
the particular clause was approved by the
Cabine:, it was not something that was
not approved , ..

PANDIT S. S. N. TANKHA (Uttar
Pradesh) : Is it not a fact that various
High Courts have intervened from time
to tim2 on these writ petitions? You can-
not say that these writ petitions are wholly
unjustified.

PROF. V. K. R. V. RAO : I am pre-
pared to discuss this matter because I
thought I would keep myself confined to
the introductory remarks before we ad-
journed for lunch. I think the biggest
discussion will be on clause 41. Ithought
1 would be able to give information. . .

SHRI DAHYABHAI V. PATEL (Guj-
rat) : Madam. he can continue afrer lunch.

THE DEPUTY CHAIRMAN : How
much more time do you want ?

-
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PROF. V K R.V RAO : Abput ten
minutes,

SHRI DAHYABHAL V PATEL
Let us adjourn

PROF V K. R V RAO * I am pre-
pared to make it five minutes Madam,
1 will finmish 1n five munutes and let me
in roduce this, because I will have more
opportunities to speak again,

I would also like to point out again that
w2 have done one thing, and actually
this was done at the specific nstance
of the Ministry in order to see that evey
body gsis full information Hitherto
the provision was that 1t shoula be publi-
shed in the Gazette and such o*her action
should be taken as was considered desi-
rable to see that the public got informed
Now, we have puf tn a spzcial clause saying
that this information should be published
in a local paper, in a regional language
paper 1n the local area, so that everybody
should get to know about it There was
no such provision before either 1n the
amending Bill or in the original Act
This was spec fically infroduced. And
1f I may take the House into confidence,
I was responsible for saying that this must
bz done so that the people should get a
chance and they may file their objections
Every ovportuntty should be gtven to
people for filling legitimate objections.
Therefore, 1t was 1mportant to see that
wide publictry was given

We have also inttoduced a new clause
which was no* there before, whereby the
Regional Transport Authort'y c¢an be
given a directrve  If any operator finds
himself deprived of running a service
because of nationalisation, *hen a directive
1S given to see that he 1s given an alterna-
tive route  Such a clause was not there
Some kind of an understanding was there
but the clause was not there Clause 18
spectfically says that whenever an operator
loses the right of plying over a route, an
opportunity should be given to him, an
al‘ernative roure should be offered to
him Madam, quite honestly, I do not
think we have done any injustice to the
private operators [ know that we have
recsived about 200 telegrams 1 may
also aad that many of rhe telegrams have
a lot of famuly resemblance more or less
Excepting that the signatures are different
and they come from the different parts
of the coun‘ry, they all seem to very well
organised, and the wording 1s about the
same,
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SHRI DAHYABHAI V. PATEL
From the members of the Congress Party.

PROF V K.R. V.RAO : All parties,
This 18 not a matter of the Congress Party
or any other party.

Well, on this particular point, because
of the importance attached to getting
this thing through, the Madras Govern-
ment already has 1ts legislation And
1 am qutte prepared fo give the assurance
that this 1s not intended to take away the
rights of the operators to frame objections.
1 must also make it clear that it 1s not
intended to take away the existing permits
the moment the preliminary scheme 18
published The existing permits can
lapse only after 1t becomes authorised
and n between the preliminary and the
authortised schemes, there 1s every op-
porfunt'y given to the operators to file
their objections Therefore, nothing
wrong has been done, and unnecessarily
an uproar has been created on this parti-
cular subject of clause 41 1 would beg
of the House to take 1 that this 1s some-
thing which has further rationalised
the position and alse enabled the State
Governments .0 carry outthe scheme
which this House several times, and all of
us have accepted, tha+ the State Govern-
ments should go ahead wi h their scheme
for nationalisation of passenger road
transport, without af the same time doing
injustice to the private operators

As regards the other amendmen’s,
Madam, rhe question i1s of language.
This 1 a matter which could not come
within this amending Bill because we are
not amending that Bu* we are consi-
dering the whole matrer The subject
whether there should be Hind1 wordmng
or not 1s a matter which i1s under discus-
sion with the Ministiy of Home Affairs.
The State Government also have got to
be consulted And 1 would like to tell
the House tha* this 1s not the last amend-
ment of the Motor Vehicles Act. A more
comprehensive and a bigger measure 1s
going to be introduced probably some
time towards the end of next year, because
a number of other Commuittees have re-
ported and 1t has aot been possible to
bring everything before the Joint Select
Commuttee And therefore, we expect
to bring forward a more comprehensive
Bull after eight or nine months, in which
case we will also take up this questton of
language, or earlier if we are able to come
to a decision earher

Madam, I do no* think that I should
take up more time of the House at this
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stage. I would like to commend the Bill
as 1t has emerged from the Joint Select
Commuttee for the acceptance of the House.
And once again I should like to pay my
thanks to the Chairman and Members of
the Joint Select Commuttee for the expedi-
tious way tn which they have dealt with
this particularly  complicated problem
and for having presented the House with
a Bull that prac ically contains no niinute
of dissent of whatever kind

Thank you.

The question was proposed

THE DEPUTY CHAIRMAN : Before
we adjourn, I would like to say that Shri
Man Singh Vaima snll be the speaker at
2.00.

The House stands adjourned tll 2.00
P.M.

The House then adjourned
for Junch at five minutes past
one of the clock.

The House reassembled after lunch at
two of the clack, The DepuTY CHAIRMAN
n the Chair,

st Aratag awl (39T 9_w) @ AAAT
SmaurIfd wEEdT, ARl & 999
foady sragaT wfkagy ¥ fauw wgdd
3T FAEAAT & THAAT g fHey v fauw
AR AT AL 21 R@ ¥ swfawear qrs
feg 9 & s § § oAr wwWEar g
f eraure feIrdle #1 us IHIT ¥ a9
TS fHar At A9 57 A1 7 5@ faat
f& Mzv afghrem v v w2, So=T @waq
F1 5t g7e7 far oate it faer 2w @ seqe
& IgaT o T@F F7 FAfwww £, JT qA 047
T § £ J8 F12 waw fHEr 0% Aq9 97
gar faar st @ fewwr fe 1 faoig
ITwr ALY T AFTT ¥ THAIE FT A WA
AT femt wa § A St fF faar Gy g
F, faar fey @0 &, wa= gar fear nar
@ TFT gET 9T F1 @rwar qa7 g &,
St 9FF 1T FTAT AT & IqF (5 AeEr F
awty F faae Y arefl @ 9t 9w ¥ &y
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#at oz wwwan g e 3@ 1 faww mas
nesfie farga Y srravawdr § AT I8 q@N
N ravgwar § 5 few 5w & qWF
aftagT &1 a=raw faar s, fEw 961
& TOAT AATHT ST |

ag 7R waw § v fx wada wl
HErza 7 oy anedy, ot B ovg s fae =Y
Fuy foFqt, T A FoF goFTe A ifg Foaer-
AT FY &, A IR g1 FF 37 Fig &
Ta A1 A g, g AmaeATEena s
§qd 7z 1 quaAT 71, @I A, ArawFAT
g fF @y goe & st e & fF ag
TMTATIAIA FT qF | Fg 29T Q1 G
ATHTA A IAFT sraqrar ofr strar @
freg SusT AwtET gATe ' & gRT
TR TG FT ATIRARAT § | agT AfUF
qFd GHT TF a1 AL (Feg AT O ALATH
WA IAT 9AW & qftagd fawmr #7 @q
FT 7T fasr | agr « fagrs owrar
¥ 19 4T @ €A 0K 9 fE AR
fed 17 € sivge wzq o8 § S fF arzas
FTqTey eI gIfaqg g & 1 gasT avl
q2T FT AW Q7 | fq7 ' Y Fwawris
frar gerr & 9a% AT %1 4 3R 9 TS
qt @ quaAdt g § agy awar Sy |
gt st faeg fame ®q & oF faega wwe
Ty g fF wvwd @ 3w dver Ay,
aaw 78 5 ag aodr avs ¥ gET T &
yfYaga ®1 IATHF | UF JHI9 7 4FT9F
# gored fafsz w3 & aw §
qe T @R AT agr dwr fF agd |
TS FgT ) waEdr 4T T g fr arfax
¥ 7T @y 2, F 7TF a7 §y A Ay A
HAGT AT AR KT T AL QAT IR/ D
Hre aga a7 @Y g AT 78T 97 a8« a3r
g% & TaaT FT0 94T & ) o forr wmw
gy il Fo1 @ @ w4 aqrar i
T g oy A1 S fF daw zmwoawg &
g o fiF d2<r F7T A vF THES @7
uF 7 ZIAT1 g, 1 i 3w e & Sear

@O F AT F wrnd FY A R E 1§ AR AT B FEw 12 w0y Ranar Eaw
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st =mafag awi]

37 320 & fom 7y ar i fomd Feo
¥ 3 T aAT e o3t g ofv | &9 fEeEma
= f& 12 917 AT @ A 120 AW
BT 0 F 7T 3 A A5 VW T AY
FFEAl At g w9T o @7 wfE sEd
fori 91 Ay 911 e wafEe w0
ag fuwe @ fF gEEr T &
GIIE TR AT IR F2 QT 7T A, 3T HY
g$ oY ofIT Fwg o< AFY A7 gy o /7 AT
T AT T TGAT AT A7 AATTF F=2
W FT AW A T A [T 5 ATAT 50 FIAT
g9 FTIG Al IAT FF ¥ FH 500 THAT
U FAT FT 3T | T AL FgF 1 A990
Tz ¢ % Y 30 T T a1 IEF IR0
a1 afeags fasmr A% gEw F1 AE A
AT @I E ) T2 IH @R T, AE-ATE
& O ¥4 o AW 7 @Oz (@1 @
fr sad FHwE faeaT 91 agr F1AR
F FFOT ¥ G ST @y woSwe
F 1Y Tow qAT gHl & % 99 O 74
Tu g, A ot fF 75 #gr &0 92 go § At
g1 i i s A o Ay g o AR
fou awme & o wide wdr 2, @ AN qer
fF 1 @0z (73 13 @Y 21 17 i ou gAY
g fora 13 Wi 97 gt 5 = i ag
A T T/FT FIE ITT AT AT | AT I
WHETHT AV ATT & T ANAATTHAT F FT0
YERT 31 U @A AT a8 & F Ao
JqF afsdqd FABAT F (AT gaiT FXAT &
AT ST AT FT ATAATTAAT FIAT & T
IgAT Azwar g Fifwd, g grae
Iy T Jrfea | g IR =S wem
oz, EfET Ry stravsar g & a-r
e ¢ fF oTeaT doed g9 W e
agr 3% NHTT & afaw g1« & | e
SAF B fAmr e &) g A ana
&Y AT | AT AT ITE F 91T AAGT &
qY WA ATILEA T GgEAT & 14T 9§
FIAT ARG § AR FT FATAT ATET & fopeg
&9 gg FATE €T & IAM O g a1 f6e
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39 & 1 1T ATTATTH FT AT € | AR
UF JATEIW 1= AT 74T 9 fofer ¥ 1
g1 gurr uw fax g @y B qay st Ay
TN GUF FZT A R 774 4 fr A A
gRIAT FT TTT AT 2, ITF RAIGT a9
g 4, T I |T qEd J14T | TE UF
A F ATET 100 FFTI F IS FITH
ONIE N STE, UHY S o AT ST fom ST
faege aw7 9t g o &R g1 % 77 elte
T AT e Sar avey | diwoag
a% 9 IR IAN A0 77 AR FAH 19
T, TR ATE § IO AL g1, qHE qTA N
TS TR AT AR AR AT 7 FB dTANT
z$ 9 =g v fm ey G SgaR
71 a1 92 § e foaew ggm arf
FHIF AT ATH FO AT AR AW Fg7
g7 AN Ao SIE STt afvmw I
1 7 foFar, a9 ST F1 I@T IR
FATAT AT 99 @F AZAGTH o ar I a7
Farg | I® T 9FR Ay Aifa fawe owr-
ATHY & ATH 9T 7T W 1T AT IHIT
T omATE gE 8 | oTvET a9 afear aqidr 2
1 q3A T G §, AT q&S AT
Tz Sy gafad w7y 2 fF agr o7 arEae
qIEF F9TE AT T 37 9w Fy feafy
AT A & B agy a8 qod el o7 3T
gITRAZ | WA i TITATT AT T AAAT
faaT @ agr 9T UF ArSAC F9 HroRE
FY ®2 O § AT, v A1q qufAy s
26 HIq F71 78 & 91 HIX g1 TR @I
F g o7 92 =7 )

26 HYT FT &2 019 92 § T ZIU AAEY,
T SFRTFT AT A4F T A gy 9% sy
AT Y & AQT 9T JwAATES BT ATAT
¥ | DY ATHTAT F € FT W AFY g7
& § FATAAZT AFAT & AMKT ITH 797
Hrafeare ¥ aqr 2 A1 g a1a guidr gug
AT AT F ) AT 94T ZH) FT AT AGAHAAT-
FAIT § " @ F1T0 @ R T A7 arq 3
Trfied 3 F, T AT AT 74 Forae 29
g afex stro sy gdeifen w3 &, 9%



4667 Motor Vchicles

FTT | FTar T g, T8 IAF qAT TR
qr g, foraeer adfisr AT § fF s a%
afcaga fawmrsa waw & g @ fawm
JHIT & 15 A9 g &, fawdr =+
IGI@ FLT TAT AT EIAT | AT I O
AT A ATIHATAT &

7 7z auaar g fx fases vwamd 51
waaa g & 5 amr Ffidfeg afam ox
JYF F1 IATIA | a7 T THIT A7 aX
ft Tz AT gITaT AEA FTOFAS
Wt 9o dfgw | T TFIT FT oAfEST
g @1 ST G Fgh 9% gATE ¥T ¥
FUST AFA T | HITT FGT fF qZAC
FYT F AT FY g9 TR FW E,
qefae & § 1 ey wrar HE wEET A
faa 1 wega £ gu F1 A1 {5 axfuw #ig
Tt & &3 o1 g TRy S A7 g
TEFT AT AT g, At swear A
AT | FT o gATH H Fg AW
Fr oft f5 oxfuz fawew =1 sarfaw
T fear sty wifs gefae  faeen——
this is a source of corruption ez Y}
9€ g 1 ¥ Y giw A g FF AwAT
To dto & X q UF-UF T [F-Tx
qr@ T | fAaar & 1 UF FI Ao o
To FHET &l ITH & fAaar &, SaFT1 T
UF TF, qAEAT GATT, TATE FARL 29q
TF 1 TFAT & | T TFIL & FIFILT FI
et ¥ A o faa W F gwaar g
FE wifasw a8 &, s@w § gifasw =
g9q § grAT A1fgd oT | g 9% g
FT TIEH F AT FTA FT 1T 3T ATA &
Fgl T gaT § et § 1 afqq & gE
| FEFHTT GIAA T, T FY GHIA | HTL
AT A7, gT IFTT FTFH AT FE a7
TV FT GFAL TGN | FHET AT A AT
fF St @z dawaT £ arT & T & G
R7qT F fag giaare & € a8 17 Faa
w=gl # ¥ Qi §, AR W @ v &,
fraral # g Y &, SHWT F1E ITENT
TN & o g A A @ @rgaar
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T8 WSIMATT AT gL FA & 77 & ag g
—373fY AT AET WIS o JE 419 Far
fr 1% wfagfareg famr ag =y arr §,
& SaAAr g ag SUAF—ar § g Jgaw
fe qx fa=r @1 sfawgrferT &t atfeq,us
ifq fraifoa &y =rfza f5 g s zmaE
el F fFF GFTT & AATAT

gofr 9% uefuz faezw Y a7 gt
FE | Ao o To FHE AFII AT AT
g1 Sud wraw £27 6F af7 oF S g ar
a1 [ forae oo 1 &mr afgd,
foega &% § 7 =8 sfeww s g
YT ATAVAF £ ATRT @ T AR A=
2 & T3t av, &7 A fa= w1 74y, 4% w4
9T faet SETT FT F1E FrecfaT @) &ar,
Fg 9ifae £ ¥ g@FT F1F Hrgfoar @
Far, faegs wavarfer &, Sar =g &9
IAFT AL FT Erar & w8 AR g
g, TF WHEL g 8, UF FAwe grar g
uF Ao o ATo AT &, TH WHIT A
wrafadl #1 FHET & A1 TG TF qA A9H
2, gaaT afvere ag giar & fF aAT sedy
forere otz 0§, ug AT WATEEY B, A7
FEETTT ATTHT & | A 9FT7 27 faw § #rg
oY At q@r § fF oam gm adag ay
e FTar g ar avfaz fearama o 39an
adisrr ag gt g fw ow-nw sxfa & am
dfeg-dleg, FALA3E, Ja-dw  qidfwr
fef gu & <Y &7 #1 AEEEATEE fad
gu & 1 gau ysfours gz g g fr 9
FIE I ATTHAT 24191 H 797 ATRAT &
g AT39 § AT 9gd1 § o1 FrRT &
FE F1e ¥ fez 7 femr sy & B siteg a<foe
£ |t qeggal T A7 913 | IHHT TATAT I
giar & fF staar faeandt gt § iR sere
19 gefae T 1 & a7 A1T 3 AE qrin
FifE grE #12 & fe  smar &1 39 FwIC0
¥ & WHSAGT § TW AU FT GATT  HAT
=1fgd, wefaz faem #y varfam s arfgd
AT TEL H FATEAT & IgF A F F Ay
Fg gEaT AfET 97 Siw ¥ 97 3@r 5 3w
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" [#it watag Fwi]

F Arwer A Ogor agi o ST W 9v
SfrT wa e FL [ I M AF A
T T F1 @I FLAFAT & A FAHT AAAT
7z § i agr gare w9 & AT gead a9
@1 8, Jad frdy gwIe A #1E fowrad gl
2\ zux &% @7 S WIEAT a9 TR
Zd T W A9 WY, ST F ¥
¥ & FgAT FIEAT E TH WS W §, IAR-
TP, T I AT GATE €T F T4 9 @Y
¢ fr agi X o= 79 faae Y o awew
F 7Y T, 902 UrT-T7 (AT 12 SITaHy
TS faer qEAY, UF HATH SATAT qE
dorfy 1l &+ G wrAAr € fow 99w 9
TFIX #Y a9 A8 Ardy 4f qF wrgEe
@ JIRIY agd WA T FW@ 4 )
TqY F1 YATE §7 § FAM FT TF & A=
g, e g, i agag & 5
Ffgfifesg dfqm ox a@a F[@d@ =Ftfed |
FURTT FY a6 ¥ ofr 99 AT wzae a9
oz off 97 T I T qUfF UF A
¥ weraw § awar &7 afaw & afaw
{{fﬁ'ﬂTﬁ' fad 1 (Time bell rings)
forTraT @219 &7 at1a F91 enat § auifE WA
OYefre % FHTIO FIT FET I WY &, qr9ar
a1 gt gy | fewres swrRr & A @t
AT STET TR/ & FTAT A |

THE DEPUTY CHAIRMAN : You
must wind up now.

=t wwtag aat : grawmle AT
aft A el el s AT g€ R ) FUTHFGE
grgr argw AT dfFT | §F wedy gary
FEAT |

IR & faua § FgAr §, F@w 7+
® AT A1fgA T €2TH F | 97 ¥g @
gfs faevede G wweFTeadas g,
feell @z § q@y 9w FT IHTA §
#IT ITF FTW I T ¢ (% 0F we
St TITEY frrere % gER Tee W oy ¥ Y awg
IT HIGRET FT T TRATAT ISHY 75T
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AT T TR A wArehe, fafauard &,
fSrad FXm IgHT aX@IT AT g2

gread F XA /AT HweAY wEEw X
F31 & 5 20 w1 #1 ifaww frar man
& foad usfien 7 % 018 sk grEew
F aredy 71 fog w0 w7 39 SR HT
sifas far @t & | ag << ggFar #y
a1 § foreq & war & a1 § srvafo & fv ot
ag A RgHA F A7 ATAT A IEEY
frenm &1 Afewa gfefwde 2ar oS
Y # ga¥ =qar afcaqy agn fe ag e
Wt st & gfefwde & qre =g sfaa
T FEF gt 9w AT Y st £ € fF
Afexrm wizfrae frg vae e o &
g, A4 uF-uF wig § Afeww whefede
foret smort #7< € | g O TR AT g
7 1T & ST Afewa 3oz auEwTdr Ir4E%
F grrgaramfgd A Haw ¥
78 Rivwa afzfrde & o ug sfag am
TE |

g & FEaT F AU F off ©1uF Ay
ATFEFIT § 1 TF Yo A gUIR G
o 2 f arfes &7 £ & a1 grzaw #t
g1 frer St @ oY TS &7 FER 8 Ay
wifes #1 gor foq qFdt & 1 aaq #
T {19 F1 @A F7 AravaFaT g F g
FGL & € 1 ufqerde faeey =ifgd

TATFATT 41 ST LT AT §, TG 3qF
Y etz far g AfFr s @ R H

¥T FEAT ATEAT |

ot #im Rgar (o @R FIEAR)
JHTHT ST JET g9 99 9 aifead |

=it wAtag aql - Hiw ) O fquw
g, gfe et fow w7 Ravar Ay
¥4 g 7, AfEw sad qF@ daT g
gAT % | SUX  quedr § W@ a9
YR F qra ATy e et wr
vafaadw & 917 gt axfae faemr /4T,
wWe gzEfer & oitwe faer ST
|H! WAl FTHIT ¥ "onfaq FT TET Q¥
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# St U IS | T TF AY Fifasa
g 3u% 1 & {5 mafadww & o & are
I7F A gz qF ag Ffwa a7 fa s
IR 3gF omiw f6T a9, I9
HEATE FAE OH ...

qitaga a1 AfagA AEwm W IaHs
(= o wiw) : qET AR )

sit wratag ant : @ 07 w1 EEdHI
FT

T Wedl F AT | AGT FIT E1 AAIH
FTQIE AR 7g =g % qefve F gy
¥ @i 9w & g9y § oy fauw w0 &
SHTH ST AT AT qST FATRT | T |

SHR1 T. CHENGAL VAROYAN

(Madras): Madam Deputy Chairman, I
rise to support this Bill and in doing so,
T have two personal reasons. Firstly, may
I join most respectfully the ministerial
compliment paid to my esteemed
friend, Mr. M.P. Bhargava, the Chair-
man of the Joint Committee on this Bill?
1 maust record, if record has not already
been made, about the massive impact
which he has brought to bear upon the
deliberations and discussions of the Joint
Committee, The second 1eason is that
1 had something to do with the evolution
.of the legal renaissance on the subject of
Jaw relating to motor vehicles for more
than one decade or so. I must, therefore,
at the ou'set state, Madam Deputy
Chairman. that this amending process
tha: has been undertaken in respect of
the Motor Vehicles Act is, if [ may say
S0 with great respect, rather fragmentary
.and to a cartain extent a little out of date,
for if we recall to ourselves, it was in the
yezar 1965 that we thought of bringing
certain amendments and due to a variety
of reasons, and, if I may say so, because
.of the conspiracy of circumstances that
could not be brought at the earliest time.
Bu: [ am very particularly grateful to the
honourable Minister of Transport when
he assured us that in proper time the
Government would come with a very
comprehensive amending legislation with
reference to the Motor Vehciles Act.
With this preface, Madam Deputy Chair-
man, may I have your leave to make my
observations with regard to so many
salient features and provisions of the
amending Bill?
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In the first place. I am very much struck
by the definition of the term ““route which
has been incorporated in the very early
part of the amending Bill. Those of us
who had something to do with the profes-
sionai aspect of the working of the Motor
Vehicles Act, we had considerable diffi-
culty in arguing cases that came before
the court. When a particular operator
has offended the provisions of the Act or
violated the conditions of the permit or
deviated from the sanction of the speci-
fied route, the rontroverscy and the ar-
gument was “What was your route’’ and
it required a considerable legal and judi-
clal learning for the purpose of defining
what is a “‘route””. And on that the lear-
ned judges could say “Imaginary line that
connects the starting point and the ending
place””. T am glad that that controversy
1S now set at rest because their Lordships
felt that in the absence of a precise defini-
tion, which the Parliament alone could
give, as to what is meant by a “‘route”
we are at a loss. In fact. one learned
judge who was hearing the case, said,
“To me it is a jungle law and I do not
know where I stand”. Now, therefore,
I very respectifully submit that this defini-
tion of “route’’ is very precise, very clear
and to a very great extent gives what is
the purpose behind this Act,

The second provision, Madam De-
puty Chairman, that strikes me very
important and significant and to a certain
extent is going to give considerable relief
to the parties who are affected by it,
is the proviston relating to what they call
the hire-purchase endorsement on the
certificate of registration. We have been
feeling rather remorsefully till this amend-
ment is now brought before this House
that a person who has given financial
assistance in respect of a motor vehicle,
has considerable difficulty in recovering
possession of the vehicle and even if he
were to recover possession by the terms
and conditions of the hirepurchase con-
tract, he had to face the difficulty of getting
the registration certificate. Madam Depu-
ty Chairman, Rules 87 and 88 of the
Motor Vehicles Rules framed by different
States, for the purpose of giving a dupli-
cate registration certificate in case of loss
of registration certificate are the only
provision. And in the case of hire-pur-
chase contract we know these respectable
and respectful’ hirers, who will become
very scarce and commit default in the
payment of monthly hire, would not
only not return the vehicle and even if
the vehicle could be scized at some place,

ks
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we could not get the registration certi-
ficate and we go to the registering autho-
rity and apply for a duplicate and the
registering duthority would want us to
say on solemn affirmation that the regis-
tration ceritficate has been lost No
person who has given the financial assis-
tance could honestly state that the regis-
tratton certificaie i1s lost On the other
hand, 1t 1s a loss to him because the hirer
would not return 1t and would not even
give the whereabouts of the registration
certificate  That was a great dilemma and
people weie forced to go to courts for the
purpose of getting 1njun-tion crders for
getting the possession or the custody of
the registration certificate  Now, Madam
this provision refating to the issue of a
duplicate registration certificate in case of
such circumstances 18 very salutary and
1L am sure eserybody would be grateful
for this provision in this amending Bull

Madam Deputy Chairman, one other
point that strikes me, and rather it strikes
me personally 15 the amendment that 1s
proposed to Section 42, Section 42,
Madam, 1s the key section of the entire
Motor Vehicles Act In fact, 1t 15 the
arch-stone on waich the entire working of
the Motor Vehicles Act will depend It
states, as you know, Madam, that “‘no
person shall use a motor vehicle in a public
place unless with the permit and 1n terms
of the permut granted.. ° I argued
before the court, I must confess, and I
am sure I will be pardoned for that—
I was a villain of the peace in that case—
that “‘ust’” 1 Section 42 can only be
‘‘use’ as a stage carriage or a contract
carriage or a public carrier That 1s to
say, 1f a stage carriage which has a permut
or a contract carrtage which has a permit
or a public carrier which has a permut,
goes on a public place other than the
sanctioned route and 1s not used as a stage
carriage or as a4 public carrter or as a
contract carriage n the sense 1t never
carried etther persons o1 goods or both,
then there ts no offence under Section 42
The learned judge concurred with my
submissions and ordered that under Sec-
tion 42 there will be no dereliction of
the provisions of the Act “If a motor
vehicle even though covered by a permut
is used 1n a place without carrying esther
persons or goods. ,” that lacuna
1n the section 1s now very ably filled up
with this provision by an amendment to
Section 42, and some of us may not have
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In future briefs on that account But
nevertheless, Madam, I must state with
reference to the other provision which ts
agam very salutary and my respectful
Submission 1S the tnsistence on the judicial
knowledge or experience of the presiding
officer or the presiding authority m the
Regional Transport Authority 1n the
States  We have had occasions to appear
before those distinguished persons and
I may say without any reflection what-
Soever, however eminent they may be as
administrators, however great their in-
tegrity may be, that the purpose of judi-
Cilal understanding and disposal of the
claims and objections, etc requires a
Person with some judicial experience.
I must very sincerely offer my full support
to this provision of insistence on the pre-
siding officer of the Regional Transport
Authority to have judicial experience.

Now [ may step on to consider the other
Important innovation that has been pro-
vided for Section 58 The amendment to
Section 58 relates to the renewal of the
permut granted by the Transport Autho-
rity In order to make an application
under Section 58 provisions have been
made both under this Section as well
as under the rules framed theren that a
certain pertod of time must be elapsing
before the application 1s made 1t 1s a
well known principle 1n all matters of
licensing and pernut system that an app-
lication for renewal must be mace before
the expiry of the licence or permit In
the original Act, Madam, the provision
of 60 days was put Tocay I am glad
that has been enlarged to 120 days The
reason I see behind this amendment 1s
thar the operator must be in time to make
this application and the processing of that
applicotion under Section 57 and other
Sections for the purpose of getting the
said renewal for consideration will certainly
require that much time or even more
And very often, Madam we were faced
with this difficulty that these applications
for renewa! were taken long after the ex-
priry of the permit pertod with the result
several other consequences and complica-
tions arose Now, this provision en-
larging that period to 120 days gives
suffictent breathing time both for the
operator and for the authority to process
the renewal application

I may also consider the amendment
In relation to the other section which 1s
about counter-signature under Section 63.
It was a very important innovation be-
cayse we know, Madam Deputy Chatr-
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man, in the way in which routes are desi-
gned, areas of operation are opened, there
ate bound to be, in the case of inter-State
operations. certain enclaves or certain
pockeis which lie in between one Stale
and another, and in such cases a question
arose and a controversy cropped up whe-
ther there should be a separate permit or
whether a counter-signature would be
enough. In fact, the argument was with
reterence to Pondicherry and Madras
tates that a separate permit would be
necessary because even though the loca-
tion of the route in the other territory is
Just for four miles or two miles, still that
process of getting a complete and a
separate permit was insisted upon.

Now this provision of limiting that
distance in extra State territoryis very
salutory and I very heartily welcome this
proposal that is made in regard to the
counter-signature of the permits. I do
not want to go into the other details of
the provisions of the Bill but T will have
your permission with regard to taking
one other important matter and that is
with reference Lo what we call the State
Transport Undertakings or the nationa-
lisation of the motor transport. On
this subject I must, without any fear of
coniradiction, proclaim here as I have
done elsewhere that nationalisation of the
transport system is one of the fundamental
progress that we should have made and
we have made in some States and I am
proud to say that in Madras, during the
Congress regime from 1957 to 1967,
we have done it and inaugurated a very
rational system of mnitionalisation and
thanks to the present Government, they
continue the policy of nationalisation,
But in this matter I want to make a per-
sonal appeal to the Government and to
those enthusiasts of nationalisation that
while we have that zeal and zest for
nationalisation, let us not embark on any
legal complications. In fact there has
been a first attack this very Chapter IVA
has been argued to be ultra vires of the
provisions of the Motor Vehicles Act
and even unconstitutional and repugnant
to the question of equality of law guaran-
ted under article 14 but thanks to the
decision of the Supreme Court in Nages-
wara Rao’s case coming from Andhra,
it has been completely nud conclusively
Iaid dowa that the State Transport Un-
dertaking Provisions are not only intra
vires of the Motor Vehicles Act but also
absolutely constitutional and valid. But
under the provisions of Chapter TVA and

559 R.S./68
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particularly with refecence to two im-
portant aspects that emanate from the
State Transport Undertakings, namely,
that a scheme has to be promulgated and
there are two stages, important stages,
integral stages, stages which have some
important significance attached to them.
They are the publication of the scheme
and the approval of the scheme. There
has teen again some controversy and the
courts have now come to set at rest that
controversy but unfortunately in setting
at rest the controversy there arose a con-
troversy between two courts. The Ra-
jasthan High Court has said that there
is absolutely no difference between the
publication of the scheme and the ap-
proval of the scheme and the Regional
Transport Authority or the S.T.A. can
take it into account under section 47,
having regard to the question of the pub-
lication of the scheme but the Madras
High Court, on our persuasion and argu-
ment, came to hold that the mere publica-
tion of the scheme does not confer any
jurisdiction upon the Transport Autho-
rity either to cancel an existing permit or
to refuse the renewal of a permit which
expires or to do any other thing which
Chapter IVA in respect of State Trans-
port Undertakings enjoins. The Madras
High Court has given the view that unless
there is an approved scheme, section 68F
confers the jurisdiction upon the Trans-
port Authority either to cancel an exis-
ting permit or to refuse a renewal at the
time of renewal. Now. therefore, this
Bill attempts at some kind of reconcilia-
tion between these two but may I point
out certain incongruities, if I am permitted
to use that expression, between the amend-
ing provision and the existing provision?
Now the existing provision with relation
to State Transport Undertaking is con-
tammed in Chapter IVA. In respect of
Chapter IVA a scheme, which has been
published, can be modified and if it is to
be modified, it has to follow the same
procedure as the original scheme and after
it is approved it will be considered to
be a separate scheme. Now I have a
small grievance and I am sure it can be ~
redressed by the Minister. When itis
stated under clause 40 that in case of
modification of these scheme there need *
not be the requirement of following the
provisions of Section 68C and 68D and
stillit will be considered as if it is a scheme,
my most respectful submission to the
Government is that the idea behind the
publication of the scheme and the modi-
fication of the scheme is to hear represen- -
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tations of pessons who are going-to be
affected by such modification. If that
modification is nout to be published for
the purpose of representation, I would
very respac:{ully submi: that it will become
rather arbitra'y and may be open to
judicial scrutiny and ul.imately be struck
down. I, thercfore, in time, beg of the
Minister to consider this aspect of the
clause which states that in case of modi-
fication of the scheme. recourse to section
68C and 68 D may nct be had.

One cther point is about clause 41
which seems to be the much-debated and
controversial clause in this Bill. I have
no quarrel with the sequence or with
the purpose of the amendment but my
difficulty is to reconcile this provision with
the existing provision. If you read sec-
tion 68F (1) which ik kept intact by the
amendment, this &amending clause 41
adds (1A) to section 68F. Therefore, if
we read section 68F as to be amended
this will be the effect. Section 68F re-
tains what we may call the dichotomy
between the publication of the scheme
and the approval of the scheme. If we
justread section 68F(1) it states as follows:

“Where in pursuance of an approved
scheme any State Transport Under-
taking applies in the manner specified
in Chapter 1V for a stage carriage jer-
mit or a public carrier’s permit in res-
pect of a notified area or notified route
the Regiona! Transport -Authority shall
issue such permit to the State Trans-
port Uadertaking notwithstanding any-
thing to the contrary contained in Chey -
ter IV”,

You will kindly note clause (2)1

“For the purpose of giving effect to
the approved scheme in respect of &
notified area or notified route, the
Regional Transport Authority may
order ..., ”

If you take clause 41, it states that in
case where there is a mere publication of
the scheme and during the interval which
may be long or short according to the exi-
gencies and expediencies c¢f the Autho-
rities concerned, then tempcrary permits
may be issued in respect of the route for
one or more buses thus covered by the
scheme. [have noquairel with the issue
of a temporary permit during that inter-
val but the difficulty I feel is, in case the
publication of the scheme is enough, the
approval of the scheme is kept intact
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there under section 68F, then this clause
(1A) when added to Section 68F may be
incongruous. It has to be recd with or
under section 68F. If that is so, then

the question of the issue of a temporary
permit immediately after the publice-
tion of the scheme and nct waiing  {or
the approval of the scheme mzy noi be- -
proper and justified. But whacver it
mgy be, since the whole motor tran: port
is vested with the concept of public in-
terest I want to look at this clauce from
the point of view of public interest.
Even assuming without admitting for the
purpose of argument that after the publi-
cation of the scheme a temporary permit
may be issued to fill up the vacancy but
the question is, without the publication of
the scheme a State Undertaking may
apply and it shall get a temporary permit.
It is also provided by & sweep of genero-
sity that in case of the State Undertaking
not coming for & temporary permii, even
a private operator could apply and get
a permit. [ must respectfully ask, which
operator is there in the country who
could be so foolish to come for a short
period, precarious in its tenure, for a tem-
porary permit? Therefore the State
Transport Undertaking after the publi-
cation of the scheme may have second
thoughts on the whole question, Either
due to financial reasons or to operational
factors, they may abandon the scheme.
And if they abandon the scheme,
what happens to the portion of that perti-
cular route which is notified? It becomes
nobody’s land and the public will suffer,
and I beg of the Government and parti-
cularly the hon. Minister to examine
this position; in & case where a State
Transport Undertaking publishes scheme
and there is an interval and time-lag bet-
ween the publication and the approvel,
the questicn of the grant of a temporary
permit either to the State Transport
Undertaking or to a private operator
bristles with great operational probabili-
t'es, and I would expect, on the other
hand, that in a case like this the transport
authorities may be given discretion to
deal with the subject as and when it atises.
For example, if the State Transport Un-
dertaking applies for a temporary permit,
they may grantit. If somebody else, who
is so zealous as to serve the czuse of the
public comes with a bus and cries to ope-
rate the service on & temporary permit,
however short it may be, they mav grant
it or, if none of them comes, they may
continue the existing permit till the natio-
nalisation scheme is approved. I submit,
therefore, Madam Deputy Chairman, that
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with these important 1nnovations in this
Bil this Bill certainly cuts new ground.

Now I will have a word or two with
reference to the other provisions in general
particularly to the provision 1n the 1nsu-
rance clause in this Bill, which 18 very
salutary indeed. In fact, the amending
provision that gives a power to the court
that che insurer shall be impleaded under
the scheme as a party, as the defendant
in the c..e, 1s a very good provision. In
fact 1t removes certain judicial doubts
on the scope of sec.on 99, because sec-
tion 99 states that whenever the insurarnce
company has got a policy, 1n that case it
will bz covered by the judgment. And
there has been a controversy 1n the Courts
whether the msurance company should
be made a party at the time of the trial,
or 1t should be made a party at the time
of the execution. Such a controversy
1S now set at rest by the salutary provision
enabling the court or the Claims Tribunal
to direct that the 1msurance company shall
be made a party.

With these words, Madam Deputy
Chairman, T have very great pleasure 1n
lending my wholehearted support to this
Bul with the hope that in the fullness of
time the Government would come with a
verv comyrehensive amending Bill so as
to keep pace with the judicial decisions on
various complicated questions of the
motor transport law, Once more 1 offer
my fullest support to this Bill,

SHRI DAHYABHAI V. PATEL
Madam Deputy Chairman, this Bill has
come on the hines of the criticisms that
have been levelled agamst motor trans-
port and 1ts administration in this country
and therefore generally 1t 1s welcome,

I would also like to congratulate our
friend, Mr. Bhargava, 1n having piloted
the Bill so well,

Having satd this, Madem, 1 must say
that the hon. Minister was not quite
right when he assumed that we are all i
favour of nationalisation. Our opposi-
tion to nationalisation remains, and 1f
he would lock to the State from where
he comes—not Gujarat—he willsee exactly
what I mean. If the State of Madras or
any other Stete s able to give us a natio-
nalised bus service as efficient as the TVS
service, certainly nationalise 1t everywhere.
But wherc is 1t ?

DR. V. K. R. V. RAO : My State is
Mysore.
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SHRI DAHYABHAI V. PATEL i 1
beg your pardon. I stand corrected.

If anywhere 1n India, if you can give us
a nattonalised bus service like what 15
popularly called the TVS service in Mad-
ras, where people 1n the villages set therr
watches accordingto the arrival or dupart-
ture of the TVS buses, where they
keep to such time and provide such effi-
ctent service, certainly go ahead with na-
tionalisation.

SHRI M. RUTHNASWAMY 1 A
courteous service,

SHRJ DAHYABHAI V. PATEL 1 Of
course very courteous. If you can do 1,
then go aliced. Butwhereisit?  Isthere
any other place where we can find it?

Madam, we stand for free enterprise and
free competition but we stand for reason
able regulation particularly when we are
dealing with motor vehicles. Where the
question of safety of life 1s involved, the
convenitence of passengers, of human ma-
tertal, 1s involved, there certainly we stand
for regulation and reasonable regulation.
[ wish 1t does not go beyond the bounds
or rezason Thatis the pointthat I would
like to make at the outset.

Perhaps 1t was not within the scope of
the Bill, but I may say this by the way.
Just as the Bill envisaged umformity of
application of certain laws, taxation, etc.,
as a motorist, as one who has been a mo-
torist for a long time and still continue
to be fond of motoring, even theugh
1t might not be quite relevant to this mea~
sure, may I say there 1s another type of
uniformity which 15 very essenti.l, which
will help not only the bus driver but also
the ordinary motorist? We have ne uni-
formity onroad signs. Some of the States
have put up huge big bcards, as some-
where you see 1n Delhi, for marking road
signs thereon. But the lettering 1s so
small thet at least at my age I find 1t
difficult to read 1t from & distance. I used
to boast of very sh.rp cyesight and I
could read very smell types even from a
distance. Now I am finding 1t difficult,
And wculd 1t not cause difficulties on the
road when road Signs are written in such
small type? And thus 1s a uniform thing
that 15 expertenced all over. It 1s not
particular to one State or Dethu. I find
1t 15 1n Gujarat and I find 1t in many other
places. You have this new method of
road signs. T like them, They are big,
They are evident. But when there 1s the
four or five feet board, the lettering of the
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road sign thereon is not even four inches

and it is not possible to read the signs
from a distance.

Thp other point I would like to urge
also is the marking of the mileage. We
have still not got out of the confusion of
marking of mileage, and of the colours. In
Some places it is kilometres; in Some places
it is miles, and it has made confusion worse
confounded. Which is the mile sign,
which is the kilometre sign, it is difficult
to distinguish. If you can decide on and
use a distinctive colour for the marking,
perhaps something like that would be
helpful to the motorist as also to the bus
driver. These are small things which I
thought I could take advantage of this
opportunitv to mention.

Generally the previous speaker has re-
ferred to the various aspects of the Bill.
Perhaps I may not refer to all of them, but
I would like to say a few things more.
The Minister while introducing the Bill
exp_lained the present position as a pre-
liminary scheme to be published. Then
objections would be invited. Then, if
a State Government was Satisfied, it
. could either approve of the scheme as it
is, or with modifications. Now how does
this work? The approved or modified
scheme wculd be published again and only
after the publication of the approved
scheme, which is called the notified scheme,
that the permit, etc. of the existing
owners would berefused. The preliminary
schems is the one that is published under
section 68C and the approved scheme is
the one published under section 68F—I
hope 1 am not making a mistake. And
what would b2 the effect of this? The
effect of the new amendment is that the
permit, etc. of existing bus operators will
now be refused just on the publication of
the preliminary scheme itself.

DR.V.K.R.V.RAO 1 No, no.

SHRI DAHYABHAI V. PATEL :
1 wish the point to be clarified. That is
why I raised it.

PROF. V. K. R. V. RAO 1 That cannot
be brought into question.

SHRI MULKA GOVINDA REDDY :
(Mysore) 1 But that is what you said.

PROF. V. K. R. V. RAO: I madeit
clear; it cannot be so.

SHRI MULKA GOVINDA REDDY 1
But that is what you said.
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SHRI DAHYABHAI V. PATEL : We
want that point to be clarified. That is why
I'raised it. If that be so, it would be most
unfair and unjust. When a State Govern-
ment has not considered the objectiins and
considered the scheme it would be impro-

per to refuse new permits for the existing
operators.

PROF. V. K. R. V. RAO : They are
two different things. May I seek a clari-
fication from the hon. Member? Is he
talking of existing permits or new permits ?'
Because any exisling permit will not be dis-
turbed merely on the publication of the
preliminary scheme. It is only when the
final scheme is notified does the Govern-
ment get the power to cancel even am
existing permit.

SHRI MULKA GOVINDA REDDY °
No, Sir. Please read the clause on
page 21.

PROF. V. K. R. V RAO : No, no. It
is quite clear. I think there has been some
misunderstanding on this particular point.

SHRI DAHYABHAI V. PATEL 1 In
there a need for hurry, if the permits can
be cancelled when the scheme is finally
approved, to proceed in this manner.?'
The reason given by the Minister for this is
that the operators put in all sorts of  ob-
jections, printed. cyclostyled objections,and
this has caused delay and sometimes litig~
tion and writ petitions. Well, a person who
has been in business for a longtime . . -

SHRI MULKA GOVINDA REDDY :
Madam. the Minister was misleading when
he answered the criticism made by Mr.
Dahyabhai Patel. On page 21 of the
Select Committee Report it is said in
clause 41(b) 1—

“(1A) Where any scheme has been
published by a State Transport Under-
taking under section 68C, that Under-
taking may apply for a temporary per-
mit, in respect of any area or route or
portion thereof specified in the said
scheme, for the period intervening bet-
ween the date of publication of the
scheme and the date of publication of the
approved or modified scheme, and where
such application is made, the State
Transport Authority or the Regional
Transport Authority, as the case may be,
shall issue the temporary permit p(ayed
for by the State Transport Undertaking.”
That means cancelling the existing
permit.
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THIjJ DEPUTY CHAIRMAN 1 I think
the Minister has made himself very clear,

SHRI MULKA GOVINDA REDDY 1
He has confused the whole issue. It is
very clear to us that the permit can be
issued to the State Transport Undertaking
cancelling the existing pe-mit.

SHRI DAHYABHAI V. PATEL 1
Madam, that is the main point that I
wanted to raise. And I got up only for this
reason and that is why 1 have given notice
of this amendment. Mr, Man Singh Varma
also spoke on that amendment. That is the
Point that is worrying us. If the explanation
that the Minister now given is put into the
Bill in a satisfactory form then it willgo a
long way to satisfy us; otherwise we would
like to press the amendment for the
deletion of sub-clause (b) onwards.

Then there is the question about com-
pensation. When an gperator’s route is
taken away according to the present
arrangement the operator will be allowed
to get compensation. According to the new
p-ovision as we read it, it will deprive him
of his compensation, Isit the intention
of the Miaister to get round this obliga-
tion to pay compensation to an operator
whose bus route is cancelled or whose per-
mit is revoked ? I hope that is not the in-
tention.

PROF. V. K. R. V. RAO 1 Of course
not. The clauses regarding compensation
are not disturbed by this amending Bill.

SHRI DAHYABHATI V. PATEL : The
effect of publishing a scheme after approval
under section 68D will be that the permit
of the existing operators shall be cancelled
and given to the State Transport Under-
taking and the operator shall be paid
Rs. 200 per month for the unexpired
portion of the life of his permit. Wili
this provision remain?. 1 want to be clear
about that.

PROF. V. K. R. V. RAO 1 Madam, the
amending Bill makes absolutely no dif-
ference to the sections in the original Act
regarding compensation when a conti-
nuing permit is cancelled.

THE DEPUTY CHAIRMAN 11 think
he has made it very clear.

SHRI MULKA GOVINDA REDDY 1
The question is not his making it clear.
That ought to be clear in the Bill. |
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SHRI DAHYABHAI V. PATEL 1
Madam, the Minisccr says so but on this
side none of us seems to be satisfied with
that. So we would like the hon. Minister
to make this point very clear.

) TH]j: DEPUTY CHAIRMAN : That
is a_ll right. You have given an amendment,
13 1t not?

SHRI DAHYABHAI V. PATEL 1
I have given amendment for the deletion
of this sub-clause. We are doubtful about
this and that is why we have given notice
of this amendment and we would like the
Minister to satisfly us that what he says is
correct, That is the main purpose of my
getting up and speaking on this Bill,
Otherwise we welcome the other general
features of this Bill generally in the terms of
the previous speaker. We do not mind
giving praise where praise is due. Even
if he had been generous we are not against
joining him in his generosity.

PROF. V. K. R. V. RAO 1 Thank you.
thank you,

SHRI DAHYABHAI V. PATEL 1 We
would like the motor transport industry ir
this country to progress, progress satis
factorily and be a useful service in thi
country but the effect of the State Govern-
ment taking over and monopolising it i
going to be different. I will just give the
example of a poor farmer since the
Government has now realised the import
ance of helping the farmer. How mucl
they do is a different matter. Suppos
under the existing system there 1s a permit
holder in a village who plies a route. T
g0 to the market the village farmer can g«
to him and persuade him to take the
vehicle to the farm which is right there anc
from there it can be taken to the market
No State Transport Undertaking is goinj
to help him to do this, And you know wha
it means to the poor farmer; he will hawve
to incur expenditure for carting his produc
to the depot where it will be put into the
bus. Because it is a nationalised route. ..

PROF. V. K. R. V. RAO 1 There is n¢
proposal for goods transport nationali
sation.

SHRI BALACHANDRA MENON
He wants the bus to be used for tha
perhaps.

" SHRI DAHYABHAI V. PATEL 1 Bui
in different States different. Minister!
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have made differcnt statements on this
matter. Therefore I am not sure about
it. But if the Minister says that he is not
going to nationalise goods transport
8o far 3o good. Iam glad that the Minister
realises that they cannot do everything
and there is something which has to be
left for the people to do. And they want
active co-operation of the people 1n this.
If you want the active co-operation of
the people then you must also respond
inthat spirit. That is what [ amtrying
to tell the Minister. Thank you, Madam.

SHRI K. P. MALLIKARJUNUDU:
(Andhra Pradesh) Madam Deputy
Chairmun, 1 rise to support this Bill but
in doing so0 T would like to make a few
observations, I heard the hon. Minister’s
introductory speech and I must pay my
humble tribute to him for his clear, lucid
and illuminating speech. It is my firm
opinion that service like the transport
service should be nationalised because 1t is
a service which is essential and vital to the
life of the community.

Madam Deputy Chairman, you know
that our transport service, so far as the
railways are concerned, has already been
nationalised and the road transport ser-
vice is in the course of nationalisation. If
we refer to the provisions of the Indian
Constitution we find in Entry 35 of the
Concurrent List in the Seventh Schedule
there is a provision which empoweis
Parliament to make laws with respect to
mechanically propelled vehicles. It is
clear from the Constitution itself that
Parliament can enact laws in regard to
matters which deal with road transport.

If my information 1s not incorrect, there
are nearly 89,000 buses plying throughout
the length and breadth of India, of which I
am told that 40 per cent are in the public
sector and the rest in the private sector.
Even the estimates of the Planning Com-
mission, So far as the Fourth Five Year
Plan is concerned, show that at the end of
the Fourth Five Year Plan we can only
bring in fifty per cent of the buses into the
public sector. Hence we see that there is
need stili for private operators. In that
context I would like to submut that the pri-
vate operators should not be made to feel
that they are unnecessarily handicapped
or put at a disadvantage. I might say
that T am completely in favour of the na-
tionalisation of road transport. As I have
already stated, it is an essential service,
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which can be put into operation effectively
only by the State. In that view of the matter
I may submit that I am not against na-
ticnalisation. On the other hand, my firm
conviction 1s that road transport and every
other form of transport should be na-
tionalised.

While I welcome this Bill, I would submit
that clause 41 of the Bill needs a lgttle
recasting. Itis a clause which has comeinto
existence during the stage of the Joint
Committee, It was not there originally in
the Bill. Subsequently, during the course
of the Joint Committee meetings, It was
introduced. In my opinion, 1t would cause
a little hardship to the existing private
operators, 1If their difficulties can be re-
moved, [ have practically no objection to
the other provisions of the Bill. Clause 41
seeks to amend section 68F of the princi-
pal Act. According to the principal Act
till the scheme is appproved, nothing can be
done by the State Transport Authority.
Here we find a new clause inserted by which
a temporary permit can be granted for a
route or routes which are the subject-matter
of a scheme which is under provisional
publication. 1 would like to say that some
protection should be given to the existing
permit-holders. Under the proposed
amendment what is sought to be achieved
is this. Suppose a scheme is provisionally
published. Objections are lnvitcd: After
hearing the objections, the scheme is etther
approved or modified. During the inter-
regnum tf the State Transport Undertaking
makes an application for a temporary per-
mit, 1t shall be granted. The new section
introduces a mandatory provision for
granting a temporary permit during the
interval. By necessary implication we find
that even though the existing permit-
holder has a permit current, that has got
to be annulled and the State undertaking
should be granted a permit. T am afraid it
may become subject to some kind of liti-
gation as to whether 1hat right can be an-
nulled. A permit 1s held to be property by
courts of law. If the existing permit 1s pro-
perty, according to law and if that permit
is to be cancelled by necessary implication,
I am afraid it might violate certain princi-
ples of law. From that view also 1 res-
pectfully submit to the hon. Minister to
look into the matter and see that it is free
from any such doubt. It is with that in
view I gave notice of a few amendments.
I hope and trust that our Transport
Mimnister will consider them with sym-
pathy and understanding. I know that he
ts a man of broad vision and he should
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comply with the request of so many poor
permit-holders. [ do not think that all
the existing permit-holders are rich people.
There are many poor people, middle-class
pepole. It is not quite fair to cause them
any injustice in this matter. It is a new
provision. It is not a provision which is
already there. When such a new provi-
sion is being introduced, I should think
some attention should be paid to the exist-
ing permit-holdecs, who wil 1 now be dep-
rived of their right to operate on those
routes which are the subject-matter of a
scheme. Hence my personal request to the
hon. Minister to sympathetically consider
and effect some changes in this contro-
versial provision ot clause 41, by which the
existing operators can get some relief. At
the time of consideration of amendments,
we will have an  opportunity to speak a
few more words.

With these remarks. [ entirely and whole-
heartedly support this Bill,

st arwpew vt (fage) o gty
AEEAT, AT fafAeT qre R dWe
yaE & quy § A fax ®E§ Afwq g
@ qar & 5 3N @ oaeg &0 AR
fawt 39 g3 § a7 faar €

st grgnwed a0 @ : A7 Fgi T, AW
w3 T |

=it Frevpeor e : fegeTa § a9 arar-
g, TH FraTHE A SR graarT
St graw &, foaw #< ggl @t & I@w
st § o 7l €, P it &, oAl &
I AE § @ §AAT F gAY a7 A= AW
QT H A &, J F A § 7y gy
§ zaw FE) A4 &, Hl A g9 0 S
G § ag i wE qEd sy gfe
waTAdi & farsmawd g e ag
Y TTETIE FT HIAIGIATT &2 TIAHGE A
ST G I TH § W FT @A AR
fgr F IR 7 & 999 Qg § swar g,
gL A SAH AT} TG FT AT AT
q fF YA FTAAR TN T AT Y
FIATAT FHIY & 1 AT 7g a<fie o fw
qaw T FAE T A ATIE FY, WArSAT
F, qEAT B AN FABT K ALY 747

[ 18 DEC. 1968}

(Amdr.y Bill, 1965 4688

JodTo ¥ uF fafqeay qopwe qrgg & av
ot gra F A F oft cdfaz ¥ w@r
Tg UF A Thegq § | 09T gH I
=S FTIGA § | AT AT F EAFT AIET
WY 29 39 w@eed § U Aty gEe 5T
weq WA 9% & A3 | I3 AT 39
IradiE § AT of=| Infaar o §F T
gu & s @ faq wawa fasmaa &0
& JF9T FY qF Fr5 o9 7G5 2

TE HT A@FTGT GATE | AL AWK
90 BT T & fxA% 40 gMT aferw
fe< ¥ 7 A 50 g ATTAE TFEA F
£ 1 wfET ag YrEaT A Wl 9 FT TFTT
& 3a¥ fafet o) aifeaw g9 9T
A g9 § @y § arfs sad It dar
FHAT A0 qF AT T80 qE § T F79q7
7 AT TR

SHRIMATI YASHODA REDDY
(Andhra Pradesh) : He has made a mis-
leading statement. The Chief Minister of
Andhra Pradesh did not get out of his
power because of giving wrong permuts. He
had to get out because of nationalisation
policy or something. He did not g2t out
because of giving wrong permits.

# FIAFOX A ;. HrAdT FI@ED I
T fard, magasfi MoFo
argg 7 A § 1 w3 fft i £y T
HIToT F7T §, (war qifafesa st
F AT B AWAAITE FAE, 99 fqmfaer
29 9@ F 99 AT G @A

SHRIMATI YASHODA REDDY : I

do not want to say anyihing about the
judgement of the court.

o qTATN A © FH T FW A
g€ FE a1 HfAdr @R ¥WE ¥ sarar
famaety § @ IFFT ar@ AELG FAT
oA =rfed |

SHRIMATI YASHODA REDDY : He

had the courage to give up the biggest
power,
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ot W AR 2 G A PAE
F1 ST gFEAT § IEF agT U A §
ST amiET S I 7 WY qUWE T W
FIRfr & 1 F ¥ wrow F = A smafa
I2T TR A 9% 2 @I E ST F AGT
JEar g fF 3w FH § R afm
g1 Al gw Qe = g )
FE FT QA E | T T TTTAC TE F GHAS
# agd wedt waa & Tl § #T IR,
I oY g & A & | e am) w o
o o=t o =gewar &, @i o) T
I S 8, T F J9 grEr &, Fa|l
qIEF A1 AR EAAT & ST AS @) £ RAT
FT IFTLIA A AT G | T A AT A7
T ATl #T I9T § T2 (7 IS T gy
9578, AR AR foFo
T A T & goque 2, fawgin e
FT A T QT §, FIE 39 g€ FY JIFAT
T faad gru & 1 g a%e 1 gfamn
et |+ faw axg § snfwr ®§ dge
Y 7TE ¥ 0 ufoeq qw aadr € | 96l
T ¥ FOFQ § a9E a9 T q%g A
IO &7 T AT q swaeAr #@ | AfFwq
AT g 98 & R ogmik g ¥ o ay
FET 9T q2 47 g AL At A
fagre R wveam 4 AT Fman F
f& 100 7% areHft Al X 9@ T AW
FEAE .

TF AMANR qI€ : S F /Y|

-
NS

ot AAAFN A ¢ A F AT FE@
I A, Fgt T WY AR 4@y Y A}
I FFHE EL FA & | TH qE ¥ Ay
&1 AT T AF FAT ITAT & A
L AR 21 WA\ A F1
TEIVTTE |

oY e Qe (I NI ) cEW A A
JUEAZ |

ot AT TR BT, A FAF F AR |
# AT faER ¥R S ¥ Swan g
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fiF ATt &Y A T 2R H R ALY R
2\ I awg A AR Tl £ 7 a3aS
T A # FedT § S aEa
# oog A8 AW E 4 Aw g &
Frara @ £ WR IfEE ST AT
T A & | gfre 1 WA a9 A
¥ ferr @ar & o 3H A%g ¥ S Ay
qEN § #Ig FAT @A B

geawmafa : waE faw aX AT
=fed |

oft TTAF TR : FAFA H Ig AR
my &7 2y Agy faedfi § 1 FWr AT 4
g, i  diT gt @ owadr 09
60 T F g | T AT T T UL FI AT
T9 @ E gy ag ¥ agf #7 smar 7
TG qFCE F AT FE TS R/ 8
(Interruption) AT TW & 55F 3 ATEHY
g 9T 3% I & fau s giaar
@ A wifgd, 6 qar FImE Fawdr
¥ sgrar gu fear sar Tifgd | O
I FIA AU T T Gy gua
afer za% AFEFE § ITH EAT AT
WY @TrE g W 1 % U F T g
¥ -7 IFAOT qIFE @A § AW
g IEad ¥ 7 g€ 42 FT qaT 3 |
T € q UF TG FY qIFT 9T 20 AT,
30 FNT A A TG % fger A § |
A F 98 Fg7 AT § {7 39 aE F FA
qr FI T T FEAF

A Mewg arl (fagiz)
TFRHTAEFTAGER |

afag

Nt AT AR AT A fHFAT
dar faar g M fag. T & =0 Twaw Mwam
fg 4, ot fagre & e fafaeee 4
A fagi feegeer & swiee § gfew
F R ZHC FT FFAAT AT GO
AT FHET |

THE DEPUTY CHAIRMAN :
reference to names and all that.
you to speak on the Bill.

No
I want
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| TRTLAT 2 T FFHQ T T
FO A AT qAT faAr froswEar
AT TRATA 98T 7 w27 {5 o9 9w @)

THE DEPUTY CHAIRMAN : You
miust speak on the provisions of the Bill,

| FTEFES G ;T F AR F A
#OAE IO A THY WEET TR
A g wifaat 9ud i) & A |
7z faw @ @ 2R FET ) fFare
THET THET F GEAU HOAAT I
TAY T 99 T TGN ATAT FI BEAI ZRT
ST A & 97 T AT FT KR TG
3 FIH F T 99 FIGLH HT FURT GAY
FAT & SR T & 2 F1 FEAT 9=
FT g | a2 faa ar sm e & fag
FaMT N W@ & S afed ¥ da7 ww
TOAT FHT @ & A TR T U Sy
=T AGA FCWRE | A G ER TR
¥y a7 ¢ fr femave & a9 el
=1 e snar 8§, 9 A< ¥ A9 a<fwe
3 &1 e fgar AT & o#i S
FomR FfAragag E AN ae | 9
AW FT TR FT AT TGS I & Ar w7
ATAARTE FTT A THEHT I JWEA g
WIS FOF T FAEATET F AT Y A
N TAT FAAT FY A A ¥ WA H
AT TG AL G | TS F€] & AU
T W TG T A FfeNE gEgN
TR T AT

agr faoelt ¥ 700 99 B AR SR §
200 FFT 9ST gE & 1 feerft aoedriem
F ATAAETIA FT TAT AT qG T
3@ GFY & | T & Jg FAAHT T gy
faF agt 9T 79 Y f A97 9% AE frey
2 ¥ 7 3% 427 & v s &y faerd
g foady agr €7 stan v SR SR TEY
FT AL AT TIIT 2 | (Interruptions)

A few avg  (afedr dner) @

<@g r =ifgd
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= FIAHEA T ;. FIT AT 20 AR
®q H a7t § 1Y TAT T4T Fgh g A0 |
e M cA R Dl 1 I I E P A )
g% % JTRAT AT IERT A% T &
T8 & wifr fawer &1 g fafaes
zreey fafmeer oiv weam fafres
g wIET % ((Interruptions))

S\ TRAATTAD : T a7 FTC GG T
FAEAT S 15 feUr AFT AE amar @ |

(Interruptions)

SHRI SHEEL BHADRA YAJEE : Let
him speak on the Bill. He is speaking non-
sense. Will he not speak on the Bill?

off arrr qw A AT g d e
o AT F1 10 FAT TIAT ST FIX F
feru fagr oW &1 ag flt Re e
AT Ao dT qg FI AT | T A7
F Theee oF TINAT FT AIF a9 AL E
WY EW AZ UFT 919 FLT g Al 39 TR
& whree 1T W agd 7w S | o g
¥ AT FT 420 MFT AT ART F AT
faerst arfseara § waafa 2 war §, Sy
@ ¥ qgl 9T "y iy fr s /e
¥ FERE FX& wEIR TH_T AR
g agdr g TamAarFr oA g wE R
AT gq TH | AT FAT HIT | SATTHT
7g TaE q1 9 F AU & W AhA |

(Interruptions)

THE DEPUTY CHAIRMAN : I think
you should be more relevant and speak
on the Bill. You cannot bring in names,
Do not mention names.

=\ AP AR FIAT AT AT IR
T 9T 23;W KT AWAT ZrAq F) TqT AGY
T & T [y AT qrAmaT FOgrAT
F OAT ALY AT & | T A § UF qvF
FN SR 5 A@ T g ey O @K
T U ey ® dow W ghrar ey
aifgd o1 | 98 T EFT ¥ SN THEAT AT
AT AT TN R AT I OF
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[N arergen 1eq |

T¥ FT HELr aq war § 1 o9 S osw
aw § &, Saw gfar & feedl o A #
T W g 1 I e § ek
Qaaw qrnfer & wwa<d o AP
q s Awy FA 9fgTT F Al F W
TET] | TAFT ATHT TW qIE § 9 qrAvATS
Fafaal § g7 @it ¥ w9 fegard o)
S afgT Al 1 W@ g | W avg
¥ ITATATT FT ATAT TR GEFQ AHGA
AT FET aTy G AT E, T TF AW
9 &1 1% & W) s T fraw dae
qF FR, g I g #Y ag 500
TET FAME, a7 W I A% T IF Fordr
&Y R | 7 N ar a7 &Y @ew & aFdr
§ A% FUG FT WGT @ T § @A
AE & AW & AR FTIIF ITF( wiET
W AE grar g qgAs ag A9 fozy
EISHE AR

SHRI N. PATRA (Orissa) : Madam
Deputy Chairman, I w.olehear.edly sup-
port this amending Bill. There are many
salutary provisions in the present Bill
which were not there in the previous Bill
which was introduced in 1965. There are
about 2} lakhs of trucks and 80,000 buses
plying in the country. And most of the
buses and trucks are owned by single
individuals. They are a vast fleet of ve-
hicles. Therefore, Government should re-
gulate the movement of these transport
services. The private sector people comp-
lain that there is some discrimination bet-
ween the private sector and the State
transport undertaking. When overloading
is prohibited in the privately operated
vehicles, in the State transport buses this
is allowed and they are not taken to task.
Neither are they required or asked to keep
insurance funds to pay to the third party.
Therefore, in the fitness of things the Mi-
nister should see that there is no discrimi-
nation and that the State transport
authority or undertaking also contributes
to the insurance fund. In case of accidents,
the third party has to be paid. When we
insist upon this deposit of funds by the
other operators, the State transport under-
takings should also create certain funds so
that when the time arises, when there are
accidents, there will be no difficulty for
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those people affected in getting compen-
sation. This has to be insisted upon the
State transport undertakings also.

The private sector people complain that
qualified drivers are wanting. A truck
costs about Rs. 50,000 and they are en-
trusted with goods worth more than a lakh
of rupees. They have to be handed over to
drivers who have not got the requisite
qualifications, who have not undergone
training in driving effectively and who
take advantage of some trainingatsome
road-side workshop. A driver might have
served only as a cleaner and he would not
have get anyeffective, practical experience;
he would not have got even rudimentary
knowledge about driving. If things are
entrusted to such drivers, then it will tell
upon the life and property of the people.
Therefore, in consultation with the State
Governments training schools have to be
started. They say that about Rs. 400 crores
of income accrue from these transport
services. The Government is paying
heed to construction and repair of the
roads. But they have neglected this aspect
of the betterment of the workers or of
giving them training facilities. Therefore,
I draw the attention of the Minister that
in consultation with the State Governments
they should start training schools. In the
interests of the private operators also,
they should be persuaded. They yvill not
lag behind  in making contributions for
this purpose. Therefore, steps will have to.
betaken for properly training the personnel
of drivers and the conductors who are
entrusted with the running of the buses
and trucks. For those who are already in
service, refresher courses or orientation
courses have to be given in the techniques
ofdriving. Sophistication of the machinery
has also been developed. Therefore, this
aspect has to be looked into. '

There is some improvement in the Bill.
In clause 17, they have added one sub-
clause (m). That is most welcome. It says—

“‘to any transpor t vehicle which owing
to food, earthquake or any other na-
tural calamity, is required to be diverted
through any other route, whether within
or outside the State, with a view to enabl-
ing it to reach its destination.”’

Last time when [ was coming to Parlia-
ment,Iwanted tocome viatheusual route.
But there were some railway breaches.
So I wanted to come by bus up to Berham-
pur and then catch the train. In between.
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Palasa and Berhampur there were breaches
and therefore [ availed of the bus service
up to Berhampur. But I was aksed to get
down at [chhapur becuase there were
breaches ahead. From I[cchapur te Ber-
hampur there is the State highway, the
alternative route. But they have not got
any licence to go via this alternative route
though it happens to be in my State. The
bus emanated from Parlakimidiin Orissa.
But I was not allowed to go. Therefore,
T had to get down there and continue the
rest of the journey by train, return all the
way, and via Vizianagram had to come to
this place, covering 200 miles more. 1
could have managed to go to Bhuba-
neshwar and catch hold of the train.

Therefore, there is a very welcome ad-
vantage because of this sub-clause (m).
I wholeheartedly welcome this.

There is a controversy now about this
clause 41. ButI do notsee any reason why
a clamour has been raised, though my
learned friend, Mr. Chengalvaroyan, has
argued this point. Where is the difficulty
in this? Clause 41 says—

“(1A) Where any scheme has been
published by a State Transport Under-
taking under section 68C, that Under-
taking may apply for a temporary
permit, inrespect of any area or route or
portion thereof specified in the said sc-
heme, for the period intervening between
the date of publication of the scheme
and...”

It may be 15 days. one month or two
months. Not more than that. Only one-
third of the buses are in the hands of the
State sector and two-thirds belong to the
private people. People are saying hallelu-
jah to the private sector. But when I
leave my place, Parlakimidi, I have always
to take the private service. There is no
public service, the State transport. We
know how much difficult it is for us.
Though I am an M.P., there is no discri-
mination, we have to come standing for
some distances. But they are paying a
hign tribute to the private sector.

We have always wanted routes to be
taken over by the States. But that is not
being done. Some people are always in-
terested somewhere againstit. lamspeaking
from personal experience. Though people
complain that the private sector is not
doing things correctly we have got these
pamphletsfrom severalsources. Since this
report is published the people who are
interested in the private sectsr have become
very alert. Somebody was telling that tele-
grams are being sent to the Government
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and Members are being approachd at their
residence. Why shouldtheydoso? When
two-thirds of theroad transport operation.
is already in the hands of the private
sector why do they want this one-third also
to go to them? Why do they envy? All
precuations were taken, a period of one
monthorso wasgiven, before it reached the
preliminarystage. Now when it nasreached
the final stage why should they raise a.
hueandcry I do notunderstand. Thisisnot
intelligible to me.

Madam, peculiarly they say that allthis
was not in the original Bill. What is the pur~
pose ot'a Select Commi tee if they can not
addsomething whether it wasthere in the
the original Billor not? Becuase if was not
there sometime back, does the Select Com-
mittee not have the a'ithority to review the
original thing and put some new c¢lauses
into it? Becuase it was not there in 1939
or in 1965, after which it did not see the
light of the day, shouldjthe Select Com-
muttee not think of certain salutary provi-
sions and add them up to this Bill? There-
fore, their argument is not reasonable.
Therefore, when a thing is being done in
the interest of the transport users they
should not raise unnecessary hue and cry.

Madam I heard the Minister saying
that he wanted the octroi check-posts to
be abolished. That would be a good thing.
Now even the tourist vehicies are not
spared. About fifteen days back ateam of
Members of Parliament was going to
Ludhiana. [ was one of them. Ata place,

about 75 miles beyond Ludhiana—
that day the carathon race was
on, the London-Sydney rally—our

car developed some mechanical defects.
We were using the Delhi tourist cars.
We were already late. Af.er a journey of
250 miles obviously one must be hungry.
We wanted meals. It was already one
o’clock. We were prevented by a posse
of police. They questioned us,and wanted
to know whether we were tourists. [ replied
whether we were foreign tourists or not
we were going on a tour allright. Itdid not
carry conviction with those people. Al-
though our car had four Members of
Parliament we had to wait for about an
hour for our release after giving some kind
of undertaking. They demanded Rs. 102
on the spot. Neither the Department of
Parliamentary Affairs which is arranging
these tours will pay this amount nor the
proprietor of the cars would have paid the
driver this amount. He might have been
paid only a few chips to meet his expenses
on the way. That day, Madam Deputy
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Chairman, we lost our meals and reached
Ludhianaat 4 O’clock. That was our plight.
Thearefore, it will b2 doing a great service
to the transport users if these actroi check
posts are removed.

The hon’ble Minister in his iniroductory
speech was referring to bringing forward
a comprehensive Bill. It is already three
decades that wa have bsen waiting for such
a Bill. The problem is a big one. Some-
body stated that there are already 2} lakhs
of trucks and about 80,000 buses on the
roads. There are lots of problems waiting
to bz attended to. Thereisth e question of
training and so many othe r aspects. There-
fore, to ms these gigantic needs a com-
prehensive Bill is a necessity. With these
obsérvations I résume my seat.

SHRIBALACHANDRA MENON (Ke-
Tala) : Madam, I wzlcome this Bill to the
extent it goes, not that [ am quite happy
bscause I do fesl it is high time that we
bring forward a very comprehensive Bill
which would satisfy our people. Mpost of
the provisions are good. I want only to
speak ontwo or three points. Oneis mainly
about the question of nationalisation.

Madam, let us be very clear about our
objective. I come from a State where
most of the routes are already nationalised.
From 1937 onwards, when Sir. C. P.
Ramaswamy was the Dewan of Travan-
core, the routes were nationalised. Then
Cochin also came in. Now we are extend-
ing it to Malabar. This is one of the S:ate
undertakings which has been successfully
working. Evenlast year we got about Rs.87
lakhs as profit after giving a bonus of about
19 percent. to the workers, fullwage. This
has been given.

The two undertakings that are success
ful in the south are T. V. S. and the State
Transsport bus service. Why are they
successful ? It is because the T. J.S, is a big
service, a dominant service in that area,
One must understand thatif I buy a caritis
for my private consump.ion. But if that
isused asataxiitis for publicconsumption.
We forget that and again and again insist
on individual owner’s rights forgetting
thz demands of the pablic. It is a very
wrong notion. I am not onz of those who
bzlieve that private undertakings should
be very big. I am also not on2 of those who
want every small man to have a bus.
_ Therefore, we have to carefully consider
and eliminate such uneconomic ventures
and bring them under co-operatives,

-
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I do nmot now want the workers’ co”
operatives. Let the smallfellows comeinto
co-operatives. The idea of small transport
servicesis thrown back. When we think of
agriculture we think of dividing the entire
lands into small pieces and not bringing
them under co-operative, resulting in
stagnation of agriculture, All kinds of
people get licences. This has to be ended.
I would insist that when we give licence
it should be for a co-operative of private
owners and not for individuals as
that will only create greater problems in
our transport system. This is what I want
to urge.

Then, I would like to say something
about the drivers. Now, actually anybody
who gets a licence from a small training
school, after years of not doing any drivers
Job and working in some place as a servant,
comes back and becomes a driver. Sucha
person is a nuisance to the entire people,
It is not a question of hisright for alicence
We have to see whether he is properly
trainedindriving.Itis absolutely neces-
sary that in every State we should have ap-
proved training schools, Unless that is
done unless training is given by peaple who
know how to train drivers, it wilt be wrong
to entrust the vehicle to such persons and
tnis may cause loss of life and loss of pro-
perty. So training is absolutely necessary.
Itis not the driving licance alone that
should count. [tsnhould be the training that
he g=ts from approved training schools
that should count.

Then T cometo the fitness of vehicles,
How many buses are now running here
which must have been written off? And
80 to 100 people are packed like sardines
or fish in a bus. Now the unsocial ele-
ments in our country are the private school
manager, the small propiertor of bases, the
toddy contractor and the rice mill owner.
These are the fellows who have become
pests in our society. Let us not speak about
small men too much. Therefore, I say that
the fitness of vehicles mest be insisted upon
and checked, and therc should be a State
machinery to see that things which deserve
to be scrapped are put on the scrap-heap.
Every day we read about so many accidents.
People have lost respect for life. Drunken
people drive the buses and topple them.
The Number of lives that are lost in this
country due to such mishaps is something
which will have to be accounted for. There
is not so much traffic all over India.

SHRI B. K. P. SINHA (Bihar) : I* apr-
plies to the State transport also.
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SHRI BALACHANDRA MENON: Cer-
tainiy. That is why I say you shou'd en-
quire and find out as to how far the State
transport is serving the people. At least
asfaras I know, in sp.te of the fact that
my Stateis full of hills, valleys and all that,
and in spite of the fact that buses are run
all through the night every one hour, there
have been very few accidents in the State
transport compared to the number of ac-
cidents involving private buses. This is
because the private owners do not have
proper workshops. They cannot afford to
doit. Accidents are caused not only because
of the drivers, but also because of
the defects in the vehicles. That is why I
insist on the fitness of vehicles,

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : What about the drinking
percentage ?

SHRI BALACHANDRA MENON :
I have already mentioned what nuisance
they are creating.

SHRI B. K. P. SINHA : I would inform
The hon. Member that in Bihar, in my ex-
pcrience, the State transport buses are a
greater menace than the private transport
buses. When the tyres, etc., are purchased
in bulk for the State transport buses, we see
them still running on the old wheels wit)
the old, worn-out tyres, etc., and the new
tyres, tubes and other accessories are sold
in black market to others.

SHRI BALACHANDRA MENON
That is exactly so. So the defect is not with
the State transport. The defect is with the
management. I will tell you how that can
be got over. In the Stores Purchase Com-
mittee if you have got the workers’ re-
presentatives also who will see that these
top officers do not sell aw.ay the new tyres,
if you have got such committees to check,
then you can get over that. Anyhow, I do
not want to speak on that now.

The next point is about the judicial offi-
cer who should be in charge of the State
Transport Authority. This is an absolute
necessity. Here is a question of favouring
people and one may not exercise one’s
mind properly. Therefore, it is necessary
that somebody who has got judicial train-
ing is made the authority there.

As far as nationalisation is concerned,
clause 41 is there. But what we find is that
the private bus owners create a lot of diffi-
culties whenever you try to nationalise an
area. They go to the High Court,theygoto
the Supreme Court, and they get it pro-
longed by any number of days. The result
is, even when the demand is there from the
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people and the Government is prepared
to extend State transport to that area, it
cannot bz done. When a private bus owner
withdraws his busscrvice Iwould gotothe
extent of saying that the State trans-
port organisation should be allowed to take
over thai area for the time being. This is
an absolute necessity. All formalities can
belookedintolater. Otherwise, fo1 examrle
how can a student attend his
classes? It is a question of serving the
people. It is not 4 question of that man’s
right. The wiole thing is locked atin the
wrong way and that is way allthis g roblemy
is created. Thae high school or college stu-
dents cannot aitend thei. schools or college
when the private bus owner withdraws his
service. The matter is then taken to the
court. An injunction is got. Much diffi-
culties will be created. Therefore, I would
say when the Government have exercised
their mind over nationulisation of any
route, temporary permit should be given
to the State Transport.

I may tell you, these private buses never
run at the proper time, because they have
to first collect pcor le. And at every sta-
tion,they just pay three rupees to the police~
man. This is what is buing done. Jt bet-
ween two places 50 miles apart there are
10 rolice stations, they pay everywhere
three rugees or five rupees. It is done re-
gularly. This is a fact which everybody
knows. Well, from the State authorities
they will not be able to get it so casily
because they would have to account for it.
That is the whole thing. Therefore, I
would suggest that in such cases, a permit
should immediately be given to the State
transport. Then it there is a valid objec-
tion, it can be considerecd. Now the ques-
tion has been asked: If you take over like
that, wnat witl that man do? Will he not
suffer? All right, he may get the feeder
routes. But the main routes cannot be
given. Now every State will have to de-
cide that the main rcutes in our country
will be covered by the nationalised service,
because that is how the States can improve
their income and that is how the people
can be served better. You may say that
the feeder routes would not be profitable.
As we nationalise more and more, the pri-
vate employers may not be able to make the
old profits, profits which they made before
They will have o realise this, and come to
an understanding with the State authori-
ties and agree to have some fecder routes.
That is what 1 would say. So I would sug-
gest that in those areas where they can be
given alternative routes, a schemewill have
to be worked out for that.
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Then again, the Government have no
idea of he havoc done by private goods
service. Most of the smuggling get
through that. Some checks will have to be
put on this menace. So, even in the case of
goods traffic we will have to very seripusly
consider why big cooperatives or State
Corporations should not get it. That is
the only way to stop smuggling. And if
ever any private goods man has been
found to be a smuggler, we must insist
that his licence should be cancelled and he
must be blacklisted.

SHR1 MULKA GOVINDA REDDY !
But ihey contribure to the Congress.

SHRI BALACHANDRA MENON : |
am not worried about the Congress or
anybody else. This thing has to be stopped.
Once you allow these goods to be taken
from one place to another and if they are
found to be smuggled goods, then, im-
mediately cancel all the licences of the dri-
vers concerned. Not only that, no more
goods for that man and he will not be
allowed to continue taking out goods from
one place to another in a lorry. The di-
fliculty is we start saying ‘ Will it not
affect the small owner, “will it not aflect so
andso?” You forget the needs of the coun-
try. We are catering to the people. That is
why I say it is not 4 question of only the
private bus or lorry owner. The question
is his duty is to the public and he forgets
that. When this is so, he cannot be ailowed
to continue like that. That is the case with
goods Traffic as well as passenger traffic,

Therefore, I would appeal to the ho-
nourable Minister that while accepting
most of the suggestions given here—I feel
that a very comprehensive Bill has to be
drawn up soon—whenever a néw route is
taken over, workers who are thrown out
from the private transport service, 1 suggest
that if they are found fit, they should be
employed because it is not because of the
defect of the workers such a thing has hap-
pened, but because we wanted to nationalise,
So, those workers who are experienced
and who are found to be good enough, they
should be given preference. This is the
way how our nationalisa tion should
continue; otherwise, it is nationalisation
at the expense of the workers and against
the workers. That is my submission.

SHRI MULKA GOVINDA REDDY :
Madam Deputy Chairman. I am glad
hat the Minister held out a promise that
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a comprehensive Bill in connection with
the Motor Vehicles Act will ke brought
bef ore this House shortly. Madam, it has
been generally accepted that nationalisa-
tion of road transport should be accelerat-
ed. There may be some parties who are not
Interested in the nationalisation. but ihe
principle that this road transport service
should be nationalised, we have ali ac-
cepted. In 1948 itself, and as my honourable
friend said just now, in 1937 in some States
some of these transport services were na-
tionalised. But we all expected that there
should be a scheme formulated for this
purpose and that there should be a
phased programme for nationalising
the entire transport  service. But
unfortu_nately there does not seem to be
any seriousness on the part of the Govern-
ment. For the last 21 years the Centre as
well as the States have been under the
Congress rule. and there does not seem to
be any concreie programme of ackion for
nationalising the entire rtoad transport
service in this country. 1t is half-hearted
and halting. And whenever they want to
nationalise a particular route or a parti-
Cular area, they bring forward a scheme for
nationalising certain routes, We agree
and we have been advocating that this
road transport service should be nationa-
lised. I agree with some of the criticisms
made by Mr. Varma and others that these
nationalised transport services are not
giving the service that is expected of them
to the public at large. It looks as if there is
a conspiracy going on in the Congress
Party that they would like to nationalise
but give a bad service and bring a bad
name to the very principle of nationalisa-
tion. That has been our experience inso
many industsies where those industries have
been nationalised. We are not getting pro-
per returns for the monies invested. It is
not because the principle is bad but be-
cause the management is bad. There 15 no
proper management and proper service is
not given. Proper care has not been taken
to see that this scrvice ran profitably
and in the interests of the public at large.
I do not agree with Mr. Balachandra Me-
non that feeder service should be given to
private operators and all the main routes
should be given to the public undertakings,
particularly the nationalised sector. All
the transport services should be undertaken
by the State undertaking. In the former
State of Hyderabad which was said to be
a feudal State ruled by the Nizam, the
entire transport system was nationalised—
and some ofthose areas have come to
us— there is no private operator today in
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Hyderabad, Karnatak. Even in Bombay the
entire toad transpoct was nationalisec.
But I do not see why the Government 18
not serious in nationalising the entire road
transport system [ co agree that it IS
difficult to nationalise the entire system
in a yecar or two. But therc should be a
scheme, that wiithin 5 years or 10 years
from now the entire road transport service
1s going to be nationaliced. In 1948 some
roules were iaken over by the public sec-
tor in Mysore Sfate. Ii is more than 20
years now, not even 50 pcr cent of the
routes have been nationalised. But at
certain times some routes have been na-
tionalise¢ for ulterior motives. There
does not secm to be any programme of
action af all, Tt was stated when this na-
tionalisation scheme was accepted that
there should be a phased programme that
within such and such year such and such
routes or arcas would be covered so that
the operators would also know before
hand that after such and such time these
routes are going to be nationalised and
they would have to look after or look for
an alternative employment or alternative
business.

[THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair].

But there is nothing of the sort. There
seems to be utter confusion in the minds of
the Government.  Whenever they want
to nationalise, they do it wihout giving
proper notice. Mr. Vice-Chairman, Sir,
Mr. Balkrishna Gupta narrated what hap-
pended in Andhra. I bring to the notice of
this House whit happended in Mysore.
When the former Chief Minister was de-
feated in a particular constituency in
Chitradurg .

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) 1 Is it relevant?

SHRI MULKA GOVINDA REDDY 1|
It is relevant. [ am going to say how it is
relevant

SHRI M. P. BHARGAVA (Uttar Pra-
desh) 1 He can continue tomorrow.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : Now as we are taking
up a discussion at 4 o’clock, if it is the de-
sire of the House, we cant shift from trans-
port to teachers.

ALL HON. MEMBERS : Yes, ycs.

SHRI MULKA GOVINDA REDDY :
Al right, Sir. Thank you.
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SHORT DURATION DISCUSSION
UNDER RULE 176 RE. U. P. SE-
CONDARY SCHOOL TEA-
CHERS’ STRIKE
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A, d WA ¥ Faw & oW
qzar w1gr A% =% ggd & qradd
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“Principle of parity .—With re-
gard 1o the intra-State differences, we
recommended that the remuneration
of teachers working under different
managements should also te the same
and that all teachers having the same
qualifications and the same res-
ponsibilities should have the same cor
at least similar remuneration and con-
ditions of work and service.”
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